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I THE CUSTOMS A&D CENTRAL EXCISES 

(AMENDM~NT) ACT, 1963 
\ 

No. $0 OF 1963 

112th September, 19631 \ 
I An Act to amend the Custods Act, 1962 and fwther to amend 
I the Central Excises\ and Salt Act, 1944. 
I a : 
I BE it enacted by Parliament \n the Fourteenth Year of the 
1 Republic of India as follows:--. 
j i 1 

1 shor t  title 1. (1) This Act may be called\ the Customs and Central Excises 
and corn- (Amendment) Act, 1963. mencement. i 

(2) I t  shall come into force on date1 as the Central Govern- 
ment may, -by notification in the Gazette, appoint. 

Amendment 2. In section 12 of the Customs Act, 1962, for sub-section (2), the 
of section 12 
of 52 of following sub-section shall be subst$uted, namely:- 
1962. i 

" (2) The provisions of sub-skction (1) shall apply in respect 
of all goods belonging to ent as they apply in respect of 
goods not belonging to 

Amendment 3. In section 3 of the Central and Salt Act, 1944, for sub- 
of section? , section (IA), the following shall be substituted, name- of Act I of 
1944. ly: - 

1 
" (1A) The provisions of sub-dpction (1) shall apply in res- 

pect of all excisable goods other than salt which are produced 
or rnanufactured in India by, or oh behalf of, Government, as 

- - - they apply in respect of goods whi& are not produced or m a w .  . 
factured by Government.". 

11-10-1963;vide Notification Are. G.S.R. r5-61, dated 28-9-1963, Gazette of 
h d i a ,  Pt. 11, Sec. 3(1), p. 1828. 
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